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IN THE CENTRAL ADMIN ISTRATIUE TR flUNAL : HYDERABAD BENCH 

AT HYDERABAD 

O.A.No,361/94 	 Date of Orders 30.3.94 

BEThEEN; 
- ...  - ------

AND 

The Sub-Divisional Engineer, 
coaxial Maintensince. 

The Divisional Engineer, 
Telecom, Coaxial Maintenance, 
Vijayawada - 520 010. 

The Telecom District Engineer, 
Nalgonda - 508 050. 

The Chief General Manager, 
Telecom, Andhra Pradesh Circle, 
(Rep. Union of India), 
M';dirabad - 500 OCt . Respondents. 

Counsel for the Applicant 
	 Mr,C .Suryanarayana 

Counsel for the Respondaits 	•• Mr.N.R.Devraj 

CORAM 

HON'BLE SHRI A.B.GORTHI ; MEMBER (ADMN.) 

HON 'B LE SHRI. T . CHANDRASE1ARA tEDDY : MEMBER (JUD L.) 
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at 

Order of the Division Bench delivered by 

Hon'ble Shri A.B.Gorthj, Member (Admn.). 

The applicant who belongs to S.C. Community 

was initially engaged as a casual mazdoor on 1.2.86 

- 	 --4n1 Mn4n4-gnnnce 
I4dad, He worked continuously and his name was shown 

in the muster rolls till the end of February 1992. 

However, we.f. 1.3.92 his name was not shown in the 
SI 

Muster Rolls but he was being paidhCG-17. While he was 

th*s3 working he was all of a sudden and without due 

—a 	removed from service from 13.2.1993. His 
case was re-examihed by the respondents ana vlue USscaasc 

A-6 dated 19.7.93 he was re-engaged w•e.f. 20.7.93. 

Consequently he is now working as a casual mazdoor under 

the same A.E. Coaxial Maintenance, .:Thdad. His claim in 

this application is for a declaration that his removal 

from service even for the short period is void ab-initio 

and for a direction to the respondents to grant him 

temporary status pending his absorption in the regular 

establishment according to his seniority subject to the 

provisions of the conunuxial:: roster. 

2.j 	We have heard learned counsel for both the 

parties. Mr.C.Suryanarayana, learned counsel for the 

applicant stated that the disengagement of the applicant 

wef. 13.2.93 is irregular and it seems to have been 

ordered for ho other reason tTtn that the applicant was 

initially recruited after 31.3.85. It is now well settled 

that the date of 31.3.85 cannot b&made thelegal basis 

in the matter of disengaging casual labour, Mr.Suryanaray 

& 
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further contends that the resçondents were not 

justified in removing the name of the applicant 

from Muster Rolls w.e.f. 1.3.92 and thus denying 

him payment of wages at the rate of 1/30th of the 

-regular pay Scales. 

Mr.N.R.Devraj, Learned Senior Standing 
iuuei Los cm responuents nas arawn our attention 

to Annexure I't-4 which IS a communication from the 

Assistant General Manager, Telecommunications, Andhra 

pradesh. It is to the effect that the Chief General 

Manager, Telecom, Flyderabad has desired that casual 

mazdoors recruited after 31.3.85 and continuing should 

services were terminated w•ef. 13.2.93 Q-the-eGfl £ 

is that there was no work for him in his Unit. This 

would be evident from an examination of the communication 

from the Assistant Engineer, Coaxial Maintenance, I<dad 

(A-5). Notwithstanding the same, according to Mr.N.R. 

Devraj the t 	purport°4Mnexure A-4 was not 

by concerned officials and consequently the 

applicant was re-engaged vide Divisional Engiheer, 

Coaxial Maintenance, Vijayawada memo dated 19.7.93 

which is at Annexure A-6. 

Mr.C.Suryanarayana disputes the 

contention by stating that Annexure A-S was actually 

after thOughtarid that the applicant was .nformed in 

writing that 	services were being disengaged not 

only for the reason that there was no work in the 

Sub-Division but also because 4 	was recruited after 

31.3.85. In support of his contention he has shown us 

A.E.Coaxial Maintenance, Kodad memo dated 10.2.93 addressed 

to the applicant. (Memo is taken on record.) 



Ot 

MR.C.Suryanarayana disputes the fact that there was no 

work in the Sub-Division of the applicant. He also 
:fl 

d4spute0 L1Icfse4&that  the applicant was not the person 

tcfr disengaged if the respondents had applied the 

Having heard the learned counsel for both 

the parties and having perused the material on reccrd 

we dispose of this application at the admission stage 

itself. From Annexure A-6 it is clear that the applicant 

has been re-engaged and obviously therefore there is work 

Maintenance, Kodad. In view of this the following 

directions han given to the respondents:- 

The applicant will nobe disengaged from service 

so.long there isworkand in case his disengagement becomes 

unescapable the respondents shall, comply with the principle 

oflast come first go 

The case of the applicant for grant of temporary 

status shall be considered by the respondents in accordance 

with the extant tnstructions and as per his seniority. 

As regards the regular absorption of the applicant 

the same will be considered by the respondents keeping 

in view the seniority of the applicant and also the fact 

that he belongs to S.C. Community. 

As regards the claim of the applicant for 

payment of wages at the rate of 1/30 th w4.i the regular : 
IC 

pay scale for the period from 1.3.92 to 13.2.92Tht 
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applicant may submit a representation in that regard 

w4Ii the authority concerned and it shall,from the date 

of receipt of such representation7  decide the matter in 

accordance with the extant rules. 

fl'l,nrc, em n 1 1 Ha nfl nrAc.r c 4-n rn ct - 
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DRARED 

Member (Judi.) 	 Member (Adam.) 

Dated: 30th March, 1994 	 r 
Dictated in Open Court 

- 
Lputy Reg1strarLucc- 

sd 
To 
1. The Sub-Divisional Engineer, 

Coaxial Maintenance, Kodad-208. 
2, The Divisional Engineer, Telecom, 

Coaxial Maintenance, Vijayawada.-10. 

3. The Telecom District Engineer, Nalgonda-OSO. 

4, The Chief General Manager, Telecom, 
Andhra Pradesh Circle, Union of India, Mydera0ad-1. 

One copy to Mr.C.Suryaflarayana, Advccate, AT.Hyd. 

One copy to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd. 

One copy to Libraryi CAT.Hyci. 

One spare copy. 

pvm 
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TYPED BY 	 CO:rARED BY 

CHECKED B 	 APPROVED BY 

IN THE CENTRAl. ADMINISTRATIVE TRIBUNAL 
HYDERJ.3D BENCH AT .HYDERABAD 

THE HON' 2LE 111R.1)U4TICE V.NEELpJ MD 

/ 	VICE CUAIRMAN, 
ND 

THE HON'}3LE MR.A.B.GORTI-ff g MEMBER(AD) 

AND 

THE HONt BLE MR • TCCHg DRASEJcJjpp REDDY 
MEIIBER(JUDL) 

4 
THE HON'BLE MR.R$RANGARAJAN : N(ADMN) I: 

1 tedi36- -1994 

Qft/JUNT 

1 

H. 

. pvm 

Admittd and Interim Directions 
Issued). 

A11ow4 
sd

.  
• 	Dispod of with directions 

DtsmisfecI. 

Dismi4ed as withdrawn 

Dismised for Lfau1t. 

Rejeced/ordered. 

No orde± as to costs 

M.A/R.A./C .ZçINO. 

O.A.No. 	 . 

T.A,No. 	 (w.p. 	) 

DESPA 

r 21 4Pw44 

BYDERABAD $ENca 




